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Monday, 22nd July, 1957.

The Lolc Sabha met at Eleven of the
Clock

fMR Speaker m the Chair]
ORAL ANSWERS TO QUESTIONS 
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The Minister of Law (Shri A. K.
Sen): The information is not readily
available I understand that it is 
being collected by the Election Com­
mission and will no doubt be included
in its report on the General Elections
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Shri AJL Sen: As I have already
said, the necessary information is 
being collected and will be included
in the report of the Election Commis­
sion on the General Elections

Shri Shrae Narayan Du: May I
know by what tune it is expected the 
report of the Election Commission 
will be submitted in this regard?
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Shri A. K. Sen: It is difficult for

us to fix a time or to anticipate it
within a particular time, but I have
no doubt the Election Commission 
will do it as early as possible.

Some Hon. Members rose—
Mr. Speaker: Hon Members will

wait for the Election Commission's
report

Election Petitions
4*

['Shri Radha Raman:
I Shn Bhakt Darshan:

*2M I ®hrl Bibhuti Mishra:
* j  Shri N. R. Munis&my.

I Shri Radheylal Vyas:
[_ Shri Tangamani*

Will the Minister of Law be pleased 
to lay a statement showing

(a) the number of election petitions 
filed after the general elections of
1957, Party-wise and State-wise,

(b) the principal grounds of these 
election petitions, and

(c) the number of cases disposed of
by the election tribunals so far’

The Minister of Law (Shri A. K.
Sen)* A statement containing the 
necessary information is laid on the

• Table [See Appendix I, annexure 
No 62]

Shri Radha Raman: May I know if
it is a fact that there is considerable 
delay in appointing tribunals and 
whether some cases relating to the
1952 General Elections are still pend­
ing and, if so, what is then number9

Shri A. K. Sen* Well, we have no
information as to whether any applica­
tion relating to the General Elections
of 1952 is still pending But it is true
that last time there were certain com­



plaints regarding delays m the dispo­
sal of election petitions, and the mat­
ter was duly brought to the notice of 
the Election Commissioner I under­
stand that all possible steps are being 
taken this time to see that the elec­
tion petitions are disposed of as early 
as possible

Shri Radha Raman: In the statement 
it is mentioned that the total number 
of election petitions filed party-wise is 
not readily available May I * know 
how long it will take to get this infor­
mation and whether the provision 
about the need for speedy disposal of 
these cases has been brought to the 
special notice of the authorities so 
that delay is avoided in the matter9

Shri A. K. Sen: I do not know what 
special authonties the hon Member 
has in view The only authorities are 
the Central Government and possibly 
the election tribunals 1 have no 
doubt that the election tribunals have 
been instructed to dispose of then 
work as early as possible So far as 
the other matters are concerned, I 
shall make enquiries again as to when 
the necessary information wi'l 
available and I shall certainly place it 
before the House as soon as I can

Shri Tyagi: In the matter of appoint­
ment of election tribunals, has care 
been taken tc soe that Judges who 
have cast their votes m a particular 
constituency do not sit in judgment 
on an election petition which ensues 
from that constituency''

Shri A. K. Sen: This should form
the subject of a separate question, bul 
I have no doubt that the Election Com­
mission is taking that fact into consi­
deration.
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Shri A. K. Sen: The hon Member
ought to remember that it is not for 
the Government to give any directions 
to the Chief Election Commissioner
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who is independent under the Consti­
tution and functions independently. 
We can only convey to him such 
request of the House as the House 
may wish me to convey.

Shri Kasliwal: Under the Represen­
tation of the People Act it was gene­
rally a District Judge who was to be 
appointed as election tribunal But 
we understand that m several cases a 
High Court Judge has been appointed 
as election tribunal May I know in 
how many cases a High Court Judge 
has been appointed as election tribu­
nal’

Shri A. K. Sen: As far as I know, 
in regard to election petitions relating 
to the election of Members who have 
been appointed as Ministers, the Chief 
Election Commissioner thought it 
advisable to appoint ex-High Court 
Judges m view of the importance 
attached to the particular petitions 
concerned

Shri A. S. Sarhadi: Mav I know
whether it is a fact that the Election 
Commission has issued a direction to 
the election tribunals to finish the dis­
posal of the election petitions within 
a period of six months'?

Shri A. K. Sen: I am not awara, but 
it would, I think, bo highly, improper 
to give any such direction, speaking 
as a lawyer Bul I am sure that the 
necessity of speedily disposing of the 
cases pending before the election tri­
bunals has certainly been brought to 
the notice of the election tribunals

Shri Tangamani: The number of 
election petitions filed this year is 
given as 470 May I know how it com­
pares with the number of election 
petitions filed during the 1952 General 
Elections’

Shri A. K. Sen: It is not possible for 
me to say off-hand But I will cer­
tainly answer it if a separate ques­
tion is asked

Shri Mohamed Imam: Is it not a fact 
that in many cases District Judges 
have been appointed to the election 
tribunals?
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8hri A> K. Sen: It is so. District 
Judges must be appointed. Otherwise 
where would we have officers with 
judicial training7

Marking System of Voting
- j .

Shri Keshava:
•801.  ̂ shri Vajpayee:

^Shri B. S. Murthy:
Will the Minister of Law be pleased 

to state.

(a) whether it is a fact that the 
Election Commission of India is seek­
ing to introduce a more economical 
and new system of voting by way of 
the votei recoi ding his vote on a single 
paper and all votes being dropped 
into a single box,

(b) whether this maikmg system of 
voting has been put into practice m 
any bye-election, so far. and

(r) if so with what suciess’
The Minister of Law (Shri A. K. 

Sen): (a) Yes Sir
(b) Not yet
(c) Does not anse
Shri Keshava: May I know whether, 

apart from the State of Mysore, this 
practice of recording votes by way of 
marking has been in vogue at any 
time in anv place m India9

Shri A. K. Sen: It lb difficult for me 
to answer it off-hand, but it is certain­
ly true that this practice was preva­
lent in the State of Mysore for some 
time past Hon Members will recol 
lect that there was an all-parties con­
ference with the Chief Election Com­
missioner in August-September last 
year where it was decidcd that this 
novel system should be tned out for 
bye-elections as far as possible after 
the General Elections

Shri C. D. Pande: May I know if 
the Government thinks it proper that 
such a vital decision should be left to 
the Election Commission and not come 
before Parliament for its vote*
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Shri A. K. Sen: As I have already 
said, it must be left to the Election 
Commission, under the Constitution. 
But nevertheless the Chief Election 
Commissioner took good care before 
deciding upon the introduction of the 
system by convening an all-parties 
conferencc which met on the 30th of 
August and 1st of September, last 
year

Shri Tyagi: Why was Pail lament
not consulted9

Shri A. K. Sen: If hon Members
desire that this view of the House 
should be conveyed to the Chief Elec­
tion Commissioner, it will be done

Shri Keshava: Sir, there should be 
a half-an-hour discussion on this

Shrimati Tarkeshwari Sinha: If
there are m India today large sections 
of people who do not know to read 
or write and in view of the fact that 
there is adult suffrage, may I know 
how. Government is going to overcome 
in five years the difficulties of voters 
who do not know to lead or write’

Shri A. K. Sen: It is difficult to
agree to the assumption

Shrimati Tarkeshwari Sinha: It is
not an assumption, he may look into 
the statistics

Shri A. K. Sen: She started by say­
ing “If” etc, and it is certainly an 
assumption But I am afraid I can­
not agree with all the assumptions. 
But, we shall be quite willing if the 
House desires to have a discussion on 
this matter

And may I add this. Sir’  I am just 
now reminded by my colleague, Shn 
Morarji Desai, that this system has 
been prevalent in the State of Bom­
bay also for some time

Shri Keshava: What is the amount 
of money that the Government is 
likely to economise as a result of this 
change’

Shri A. K. Sen: It is difficult to esti­
mate the actual quantum of economy 
which will be achieved, but there is 
no doubt that it will bring about a 
considerable economy m the expenses.
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